Oral Answers

6935

far &, afz g, oY frTaT aiw 97 feana
I &9 a% ag 7 faq sam ?

=Y AZT WT {AT: AHA1T TG 7
& o). fazst faet #ix sam 54 w1
s 1 i 39 faT g7 SAar 7 gedw
¥ wara faar @ 1 F@E qF W W67

s &, QadTNET gar & ar mﬁ' '

AT AV TET EAAE HAG FET
g ...

=Y T AR et e 7 ¥ o
a1 gy ?

off g T @ gH I FHRAAT
& &, | aaq Y s ari,

a & ag w37 & fag Jac g fF o

gt A% I G BWiv |

Shri Kapur Singh: Is there any
"proposal to shift the Ministry of
Works, Housing and Urban Develop-
ment from Delhi, as far away . from
Delhi as possible and, if not, are
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the Government prepared to consi-
der this proposal?

Shri Mehr Chand Khanna: I could
not follow.

Mr, Speaker: Is there any proposal
to shift the Ministry of Works, Hous-
ing and Urban Development {rom
Delhi, and, if not, whether they are
prepared to consider such a proposal.

Shri Mehr Chand Khanna: If it
will give some satisfaction to the
hon. questioner, if I get some share
in Chandigarh, I might' consider that
proposal.
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The Minister of Planning and So-
cial Welfare (Shri Asoka Mehta):
There are various programmes both
in the central sector and State sector.
I would not take the time of the
House by referring to all the prog-
rammes. But one important prog-
ramrme is the programme of tribal
blocks, The special tribal blocks are
about 150 to 200 square miles with a
population of 25,000 of whom 66-2|3
per cent have to be tribals. We found
that this would not provide benefit to
quite a sizeable section of the tribal
people, because such concentration
may not always be available. There-
fore, we are now proposing that there
should be sub-tribal blocks of the size
of 60 to 100 square miles with a popu-
lation of 10,000 of whom the tribal
population may be only 50 per cent.
Even then, there will be left-outs who
may be scattered in other parts. For
them also certain programmes should
be drawn up. For the left-outs, for
every 1000 tribal population a prog-
ramme of 10,000 would be provided
during the plan period.

«it fads Twame: =W, § Sraar
avgal 7 f& faw &4 §F sfaatfagt
Y fadte & 98 BRT AwgT, TR
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& & fau v faear &1 sqaear +Q
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Shri Asoka Metha: While there is
special provision for the tribal people
nnd for tribal areas,—this provision
has been increased from plan to plan
—it is also expected that these areas
will have their fair share from the
general provision that is made for the
State as a whole. Therefore, the
provision made for tribal areas and
tribal people is of a supplementary

character and when these two
amounts are taken together, we belive
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a considerable amount of progress
will be achived.

Shri Swell : Is the Government
aware that there is a prevailing fee-
ling amount the triba] people that the
Government is slow, tardy and dere-
lict in implementing its professions,

.and its professiong are more for pro-

poganda purposes rather than from a
genuine concern for the tribal people.
I would like to know what specific
steps Government propose to take in
the 'matter of implementation to get
the confidénce of the tribal people in
the professions of Government?

. Shri Asoka Mehta: I am sure the
hon. member knows that as far as the
hill districts of Assam are concerned,
only .recently a competent team
visited all the districts and drew up
a detaileq programme, which I am
sure the hon. member has seen. Per-
haps Mr, Tarlok Singh, who led the
team, has discussed it with him. This
is the kind of specific, detailed and
concrete programme which hag been
drawn up for that area in consulta-
tion with the Government of Assam.
We hope to finalise it soon. This is
not a question of profession; this is a
question of concrete time-bound. pro-
gramme. If the hon., member has
any suggestions to make on that sub-
ject, I am sure when the out-line is
discussed, we shall have the benefit
of his advice.

Shri Swell: I say this because......

Mr. Speaker: The hon, Member
might send his suggestions to the hon.
Minister or give them at that time
when it is discussed and ‘they will
consider them.

! ®io Ao AAT : wrATIg fafaezs
a1ga @ & oAt argar g v qav adta
&1 e & JrarT 9T A AHT qTAAg
fafaez a1ge 7 w1 fF grzaw aem-
e caTew g T ¢ A AT AR
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#.5g aaar g 5 o & gmax av
a”r&n’r SN AT F AR AGY G
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Shri Hem Barua : Sir, there are
welfare schemes for the tribal vcople
of Assam which, unfortunately, do
not cover the adivasis who constitute
the labour force in the tea garden
areas. May I know, in this connec-
tion, whether Government are con-
templating to bring. these adivasis
working in the tea garden areas with-
in the ambit of the welfare schemes
meant for the tribal .people in Assam?

Shri Aseka Mehta: Sir, without
notice it would be impossible for me
to give a definite answer to this ques-
tion, but I would like to invite the
attention of the hon. Member to the
fact that I said even where the tri-
bals are left out, which means they
do not constitute a large number or
a sizeable proportion of the popula-
tion anywhere, there also we are pro-
viding for certain schemeg of weifare.
Whether these tribals are, what you
might call, “left outs” or, they are
really working as labourers in the tea
gardens, that is a 'matter I would like
to find out,

Shri Jaipal Singh: Sir, all the three

Plans have been very impressive as '’

far as figures are concerned, how
many crores of rupees Government

has set apart for the welfare of Adi-"

vasis. But all the three Plans have
failed because in the implementation
of various schemes, whether in the
tribal blocks or in the general scheme,
the work has not been done, through
the tribals themselves. I have nothing
to say against some of the dedicated
voluntary workers. They are few and
far between. But, by and large, the
Adivasis have been hostile because
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they have not been ‘part of these
schemes. I want to know whether in
the Fourth Plan, now that we have
had education on a very wide scalé
and the Adivasis are no longer as
primitive or backward as they used
to be—they can participate in their

own development in the Fourth
Plan.... (Interruptions). Now that
they can participate in the Fourth

Plan, will a definite step be taken, first
to strengthen the administrative
machinery which is very weak and,
secondly, to see that the tribals them-
selves participate in their develop-
ment?

snri Asoka Mehta: As far as admi-
aistrative machinery is concerned, the
proposal is that there should be some
cadres created in the tribal areas.
These cadres would be given the right
kind of orientation and would be
expected to work in the tribal areas
for a considerable period. I hope that
with the panchayati raj programme
that we hawve accepted in a number
of States it should be possible, per-
haps in all the States it should be
possible, for districts where tribal
population predominates to have dis-
trict councils, district panchayats,
which would be able to look after a
great part of their own development
programme. Here I wbuld say that
the hon. Member should try and see
that the programme of decentralised
administration is put forward in
Bihar more rapidly than it has hap-
peneqd - so far,

sy AITAT A ¢ AT 1 gr3qA
qigie #r ard w2 0¥ , a8 "=
Y 2, T A 37 A1F FIAT ATELE,
ag agl g1 W & Jw ;M S« Iy 3
FAATEY 1T g0 F ara< fawre a €
Ty €7 3d, sl@id =0, #@fdT 9%
et T, HIRGTOA &1 99 § 937 &1
& gax for w9 qur wvEAr TEg € 7
AT gyaed § 719 3@ Fald, qEY 77
faaey & 1 :
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Shri Asoka Mehta: The question of
. the rehabilitation of tribals and dis-
placed persons......
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Shrimati Renuka Ray: As a large
number of tribals.from non-tribal
block areas, in the scattereqd areas,

now constitutd landless labour, I
would like to know whether the
Fourth Plan has got any scheme

whereby they may be rehabilitated
on land and fit into a widé scheme
wherein the tiller of the soil will be-
come the owner of the land?

Shri Asoka Mehta: When the Plan
document is placed before the House,
I shal] be very happy to receive the
comments and observations of the
hon. Members. :

Shrimati Rennka Ray: I am asking
for information.

Shri Asoka Meht.a: I cannot carry
everything in' my mind.
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Price of Urban Land
+
“665. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Works, Housing
ang Urban Development be pleasec
to state:

(a) whether Government’s attention

“has been drawn to the sky-rocketting

urban land values;

(b) whether Government are aware
that black money investments in real
estate is further pushing the prices
up;

(e) if so, whether any comprehen-
sive plan to take over these lands is
being prepared during ' the Fourth
Plan in cooperation with the State
Governments and local bodies and if
necessary by amending the Constitu-
tion; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing ang Urban
Development (Shii Bhagwati): (a)
Government is aware of the problem.

(b) Appreciation in land valueg in
the urban areag is largely due to the
increased demanq for land following
the rapid growth of urban population
and influx of new population,

(c) and (d). In order to regulate
effectively the land "use in urban
areas, the State Govermments are get-
ting Master Plans prepared for all
cities and towns having a population
of over 50,000. They are enacting
suitable town planning legislation to
enable them to enforce the provisions
of the Master Plans, Simultaneously
they are undertaking large scale
acquisition ang development of land
for allotment of house sites to per-
sons of low and middle income groups
at reasonaBle rates. The Central Gov-
ernment is providing them funds for
meeting the expenditure on the pre-
paration of Master Plans and acquisi-
tion and development of land. These
measureg are expected to curb land
prices in course of time.





